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(d) the loss likely to be suffered by 
the DDA on this account and the re-
action of Government thereto?

1
THE MINISTER OF WORKS AND 

HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKH T); (a) t0 (d). The informa-
tion is being collected and will be 
laid on the Table of the Sabha.
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Alleged cases of Nepotism in National 
School of Drama

4443. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:'

(a) whether “ Forum to fight Nepo-
tism” has alleged several cases of 
wrong selections, of favouritism and 
nepotism in the faculty posts under 
the National School of Drama at 
Delhi;

(b) whether Government have in-
quired into cases of alleged misadmi- 
nistration and mismanagement in the 
National School 0f D r a m a ; and

(c) if so, what action have Govern-
ment taken to attend to the charges 
made?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) Yes, Sir.

(b) and (c ). The matter was refer-
red to the National School of Drama, 
which is managed by a Society regis-
tered under the Societies Registration 
Act, 1860. According to the informa-
tion supplied by the School, the alle-
gations are baseless.

Allotment of Plot9 to Chittaranjan 
Memorial Society, New Delhi

4444. SHRI DILIP CHAKRA- 
VARTY: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) whether the premium for plots 
given to the allottees in Chittaranjan 
Park near Kalkaji (Delhi) includes 
among others the cost of acquisition 
of Park sites, community centres and 
school grounds; and

(b) if so, the reasons for charging 
Rs. I i  lacs from Deshbandhu Chit-
taranjan Memorial society for allot-
ment of a community centre to the 
Society whether it violates the prin-
ciple of ‘no profit, no loss* governing 
the allotment of plot in Chittaranjan 
Park?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR): (a)




